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The i6ih January, 2000

MNo. Leg, a/2006.—The foliowing Act of the Legislature ol the
State of Taryana received the assent of the Governor of Haryana on the
9th Tanuary, 2006, und is hereby putiished for general informstion -—
FIARYANA ACT NO. 6O 2000
THE HARYANA INDUSTRIAL PROMOTION ACY, 2005
AN
ACT
to provide for simplificaiion of  regidatory fravewarl for speedy
implementation of indvstrial aned other projects  in e Stene of
Flarvana by providing single poind thme bownd  clearanees
reguitred  for aviting wpdndusieind adentakingy !
axsivience  foo promaders,  redecing e procedusad
requiresenty,  rationalizing  the  documenss  and o
ansure hassle free operaiion for the promotior of
industrial development and facilitativn of new
mvesiments and to provide fur an lovestor
fricadly envorannens e the
State of Horyvana
Iie i enacted by the Legistature of the State of Haryvana i the Filty-sixth
Yeur of the Repubhic of [odia as [olows —
CHAPTER T
Looidy This Act miny be called the Haryana Indusinad Fromoton

(M It exlends o the whols of the State af flarvaun
{37 It shall come into foree on sech date as e State Government
miy, Bty notilication, appoiut.
oo lo s Act unless the context otherwise fequ v -
(0 tamy Seae daw™ means any e of 1he Tegisiateee of the Sate
of Pupjab as amended and adapred in e applicatinon o the
State of Harvana and the e mude by e Peoiklaure of the
State of Haryana
thy  authonly™ means a0y department of thie Stae Covernment ar
a local authority or any staurory Board, Corporation or other
auwthorivy established by the Stte Government and enirosted
with e posers amd responsihility o prant or issov

clearainees
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Coretenrageen” e smie or banne ol e slsesha corlificiie,

allnipite, consenla, ST aY NG TS {(,‘,Q.?{S‘ni:i!!iaij,
v obienis, Heenoas erniching The by v aulionly or athorsses
P cotaecnon with serag g O nduseead wndetaking i the.
st of Plryans ¢

(b Comantize” means bwe High Powered Clearance Corrniltec.
State Veose! Clearanee Comminee, District Level Clearanee
Convmniliee. 25 the case may be @

(¢} “Distact Leovel Cleavanie Commilice”

means 2 Comrmitiee
constiiuted under sechion 5 ‘

() entreprencur” means a persen ar o hody of persons or g
company, huving mizjority investment or conirolling inleres
i un todusivial undaraking o

iy CSste Governmeni™ means the Govermment of the State ol
Harvans

() hegh Powered Clearanc: Commitiee” means the Commiltee
constitted unwder cotinn 3

.

S Uhadusivind underishing” e an vaderaking engagped
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tring or processing 0 bath ur providing sevvice of

doing any other business ur commercial aclivity as may be

sprgcified Ly the Sinte Thovernmnzn

(1 Thesint Agroray” menns e Nodad Apency at the Stne leve) o
ab the disinet leve! ¢onstituted under seetion 7:

(k) presenbod” means preseribed by rules made under this Ay,

and

(N “State Leve! Clemance Commanes” means the Commitier
constinued wader secttoe <L

CHAPTER
Ao The Suce Government mag, v natdication, consowte g single
ponnt clearanee cammuice called gl Powered Clearance Commitiee”
consising ol such members as may be prescribed,

(2) The Commitiee sball performn ihe following functions, namely -—

{1 1o meet s sech imes and at such places and adopt such
procedure (o transacs its business as may be prescribed

1) to geceive Compogsite Application Forms for grant of
clearances {or sciting wp industrial units with pranosed
wvesiment of Ry 2000 crores and above
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Giy e dview ared roitor e proweasing o polication by G
antliowity and deremd the arders ot e sothoriey o the
apricant

vy temterng the enireprenciy the dafe on whioh hus application
may e deemed 0 have been approvaed in the case of
ducined approval
(v) ihe member of the Cormittee shall personally attend the
meeling and in case he s onable w attensd the meeting, he
may Jepule a senior level officer o altend the meeting with
a written authorizatica o wke appropriate decision n the
meatine.
(3 Toe Comaitiee shall be the linal awthorily m granting clearances.

The clenrances geven by the Comuntiee shall be binding o all concerned

suthoriaes md sarch mpthoobes shadl wsne e requiied Clearances o the

enireprencur withie sopnisted e,

4. (f)y The State Govermmenl may. by neulicalion, constitute a single

e fed the USune Lewel Cleseance Committee”

consisiuig of sk mvnbors anoanay be prescribed,

3 The Comenitiee shetl porform the Golloswinge funct ans, namely -~
(Lo meet al such fimes angd al such place:s wad adopl such
proeceduie b ranssct s business as oy Lo opreseribed

an o receive Composite Application T'oome lor grant of
clearanees for selimg v industonn teity with propased
investinent of abeve Rs. 5.00 crores ana below Rs. 30.00

Crores

(10 jo review and mondor the processing of aoplication by the
authorily and forward the orders of the authorny o the

apphican:

uvy wooinlerm the entreprencur the daic on which soch
applicaiions may bhe deemed (o hoave brzn approved in the
ciane of deemed approval |

fv) the member of the Commitice shall porsonally attend the
meeting and in zase he is unable To attend the meeting, he
nuay depute ¢ osenior level officer o attend the meeting with
a witlen awthotization 1o tike appropriate decision in the
meeling,
{3 The Swte Level Clearance Committee shall be ihe final authorily
i granting clearances. The clearces given by the Commitice shall be binding
on the autharities concerned and such autharities shall 1ssue the required

clearances o the eitreprencur wiihin stipulated tme.
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50000 The Siote Conerpmient may, by nobbeation, copsiiieie o sinele
poind clearnee cotiitiee at the disniet Teeel called the “Dhisimet Level Clzarance
Conunitice” consistmg of such meinbers, asonay be presanbed.

[

O The Coneitien whail pedores the Tollowing functions, nmnely - —

v meer at such tmes and at such places and adonl such
procedure o transact it business as may be prescribed
(it 1o receive Composit: Application Forms for grant of
cicaranees for selting up andustrial units with proposed
rvestment uplo He 5300 crores
(P01} 1o review and monhwr e processing of applicatinr by the
authority and forward the orders of the authority 10 the
applican
(iv}y Lo mtornr the cowreprencur the date on which such
appitcations may be deemed 1o have been approved in the
case of deemed approval |
(v) the member of the Commiltee shall personally attend the
mecting.

(35 Vhe Distriet Devel Clearance Comimltee shad! b the finad authority
in geenting the g wee e clearunees preen by the Committee ad the district
fovel shall be wiedmg oo (e authonties coocerned and such authoriites shal)
prsue the ecpnred closraee cenificae roine entreprenenr within the stipoiated
time.

Gt oAny person pearnieved by the decision of the High Towered
Cizaranee Commiter, Siate Level Clenance Commitice and Disliict Level
Clewrance Committes disapproving the project may, within thirty days from the
date of receipt of communication af the devivion of the Committee appuead W
e appeibe auhoriy asomay be presorbad ad difteret appellate authorites
may be preseribed tnorespect of the appeais against he decision of ditlerom
level of Conuniitees,

(v The appellate suthonty shat!l after following sueh procedure as
niay be presendhed, dispose of the appead aitiue dhe period of one month {ram
the date of s receipl,

7. () The Stsie Government may. by notilication, appoint the
lovestment Premotion Centre. Chandigara” as o "Nodal Agency™ at the State
Jevel and ‘District Industrics Cenre™ as dire YDistrivt Nodad Agency™ al the
Disirict level.

(7 The Nodal Ageocy shadl provide seeretarial support tothe Districl
Level Clearance Commitier, Suig [evel Clearnace Commintiee and High Powered
Clearance Commitlee.

(3) The factions of Nodal Agencey at the Diiriet fevel and Stat
wvel shall amony others iochsde the folowing, nomely
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Uhsiricl/Siate
() o mnde roparding procedure 1o obiain the required
clearances frowm the authoriies
(dy vy ossue Composite Appliciion Torm (o the entreprencurs
and 2fga 10 reczive the forms from them and o arrange
reguired clearances rom autherities within stipulated
ime:
(ej to provide secretarial support to the Tigh Powered Clearance
Clomputtee, State Leve! Cleareree Committee and the
Disicier evel Clearance Commitce 5 and
(Y to perfornt any oiher function as mmay be entrusted to it by
the State Government.
8. The Siate Government shall presenbe Compostic Anplication Forms
[or the use of enircprencurs,

9. Natwithstanding anything contained in any St law for the time
being in torce,—
(a) the Swate Government may greseribe the procedure for
processing aad dispasal of Carmposite Application Farms
(I the State Goversmenl may presciibe tifme Hmit for
pracessing and disposal of Composite Applicatinn Forms
by the avtinorities
(e} the authoriy may ask lor addinonal infurmation befare the
cxniry of the pedod stipulated for the disposal ot sueh
clearance with & copy 1o Nodaf Agency
Provided thal such request for additional informarion
shadl be mucle only once by the authority -

{dy the entreprencur shall furpish the requived information
to the avihority and also 1o "he Nodal Agency
stmubianeous!y

ey ufter reccipt of the additienal taformation, the authority
shall pass orders on the applications before the expiry of
the stipulated time fram the date of receipt of such addinional
nformation and send the same e the Modal Apency so that
e same can be given o the cpplicant

if; the Comumitiee shail examine the order passed by any
authorty, rejecling any clearancs or approving il with
modification and if tre Commilles 2o esiders that there are
valid grounds for a change in sueh deciston, it shail take

which sha'l be binding on the anthoriy,

dodecision

il

Cormposite
Application
Furms.
Pracessing and
disposal of
Composite
spplication
Forms.
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form as may be prescribed.

(2% The undertukmy twnished by 1he enteeprenear shall be accepted
by the authortios lor the purpose ol igsung wad graniing clearance and giving
other beaelits 1o the entreprencur.

1. (1) The auboerity notwithslandiag anything contatned in any Statn
T Tor the time being e foree, shall issue clearances within the stipulated time
limit failing which such clearances shall be deemed 10 have been issued.

(2} ‘The entrepreneur may procecd to exectle the work or take other
aciion Tollowing the decmed appraval. bol nor so as o contravene any of the
provisions of this Act or rules or bye-laws rnade thercunder to such clearances.

12, Any entreprencur who [aiis 10 comply with the conditions of
undertuking given 1o the Nodal Agency, shall on comviction be punishable with
e which muay extend o Dve thousand rupees on fiist offence ane for the
seeond ar subscguent affeace with line which may extend to ten thousand
ruees,

T3, (1 Where an oifenee under this Act is comamitted by a company, the
company, a8 well ay every person in charge of and responsible to the company
for the condeer of ts business e ihe gme ol e conmission ol the offence shall
besleemaed o be guilty of the offence i shall be fiable to be proceeded against
and punished accondingly

Provided thet nothing containe:d in this sub-section shall render
any such person hahle to any punisiurent if he proves that the offence
was commined without his Fnowledee or that he excreised all due
diligence to prevenl the commussion ol such affence,

(2) MNotwithstanding anything contained in sub-section (1), where an
offence under this Act has been commitied ity NG consent or connivance of,
ar Lak coremission ol the offence & aitnt waeble 1o any negleet on the part of
any director, noanayer, SCCTeldry orother oft cor, such director, MANJZCr, SCCrelary
or other officer shall also be decmed to be putiy of that offence and shall be
lable 1o be proceeded agaivst and punished accordingly.

fxplananme—or the pumoeses ol s seelion,—

() Ceompany” means ary body corporate and includes i
proprictorstup. firm or other association of individuals ; and

(W “direclor” in relation w a firm means an individual in case of
proprietorship and a partner in case ol parinecsiip firm,
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; - : The Slate Governmend oy, by poblication, ke rules o carry
¢otime ol 3 LS H} tie Slate Government ey ! e " ninke rules
ier onee . aud the pinposes ol s Aot
) " - . Ty e verh epe ave g
ts o fhs : cr ey rude maede mder tive At s e Td e sonn s iy bey
o sash ' sdrer 1t padde s bedore the TR of the Staie bogslaiie, e le s i sesston,
i the House agrees in makiag ony moditwcation in the rule s e l-lfmsc ug:rc%\q
weepted : that the rulde should not be made, the rule sipdi theres e ave effect only in
ACCEN0N ' AL - X .
o ueh moedificd form ar be ol oo eflect, ws the case may hel s, however. that any
ad sivine H such mogibed form i
' = ! Iy H o4 'Jl N . n ad
i i sipck madificaiion or annuhrent shall be without prejudice to the validity of
Iy . ] N
3 anything previcusly done under that rule.
any Stitle r _ _ L e _— (
ated tm i L5, Mo suil pe legal proceedings shall lie agamst die chairman or other rolcelion o
e ¢ ; o 7 | » ) . - 11 v CRTIC ] action taken
sued : members of the Commitice ur any employee ol such Comrailtee i respect of Dto;d' - oo
‘ anything which 15 in geod fath done or intended o be done under this Actor ®
T I - o
ke ather ¥ any rule made thereunder.
ny ol the i ) _ S N o -
learances i 16, [0 any difficulty arises in piving elTect o the provisions of this Acl,  Power 1o
e S i ) N . H 1 - . - Lemave
£ the Stiwe Government may, by order. not meonsisient with the peovistons of Thig e ltics,
tions ol Act, remove such difficully @
1ble with 5 _ o
d for ih Provided hal no such order shaly be made alter the expiry o
T ;

ife period of two years rom the date ol commencemenlt ol this Act,
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